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MD. ABDUL OHID 

UNION OF INDIA & ORS. 

For the petitioner: Mr.N.Bhattachar1ee,COUflSE. 
For the respondents: Mr.S.P.Kar,counsel. 

ORDER 

After hearing the ld,counsel appearing for both 
the parties, the Misc.Application for impleading PrqsantaGhosh 
as private respondent no, 4, is allowed. Cause Title be amended 
accordingly. Applicnt is directed to serve copy of the applica-
tion along with annexures upon the added private respondent 
no.4 by Aegd.Post or through personal agency and file affidavit-
of-service within 3 wee)ss. Misc.Application stands disposed of. 

After hearing the ld.counsel for the petitioner and 
after going through the materials on record, the O.A. is adrnitte 
for adjudication. teply has already been filed by the official 
respondents. Prilfate respondent no.4 shall file reply wlthin.3 
weeks from the date of communication of service of notice along 
with copy of this Order. Rejoinder, if any, to be put in within 
3 weeks. A copy of this Order be also served upon the added 
private respondent no4 by the petitioner. 

Plain copy to both the parties, 

	

(S,Dagupt& 	 (S.N.Malljck) 

	

Mnber(.A. 	 Vice-Chairnan, 


